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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAT

CENTRAT ZONAL BENCH AT BHOPAL

oRrGrNAt APPLICATION NO. 0712018

Applicant M Y Chaudhary

Respondent Bhopal Municipal Corporation & Ors'

l. The Hon'ble Tribunal, vide its order dated 15.07.2021 directed the

answering respondent to submit the compliance report in furtherance to the

factual and action report submitted on 14.07.2021, stating that show cause

dated 23.06.2021 has been issued to the Bhopal Municipal Corporation for

imposition ofEnvironmental Compensation and their reply dated 06.07.2021

was received and was under consideration.

I1 is further stated that, the reply received from the Bhopal Municipal

Corporation (dated 06.07.2021 and 14.07 .202 I ) was not found to be

conclusive, therefore, the amount of Environmental Compensation proposed

by the joint committee of Central Pollution Control Board [CPCB] and

Madhya Pradesh Pollution Control Board [MPPCB] has been imposed on

the Bhopal Municipal Corporation vide letter dared 29.07 .2021 directing

them to deposit the amount of Environmental compensation within l5 days.

The copy of letter dated 29.07.2021 has been enclosed herewith as

Annexure R-01.

3. Further that, since the amount of environmental compensation has not yet

been deposited by the Bhopal Municipal Corporation, a reminder letter dated

23.08.2021 has also been issue to Bhopal Municipal Corporation [BMC] for

depositing the amount of environmental compensation and also submitting

Vs



the details ofthe remedial actions taken by the BMC to stop the discharge of

untreated sewage and solid waste management around the lake. The copy of

letter dated 23.08.2021 has been enclosed herewith as Annexure R-02.

4. Hon'ble Tribunal may kindly be pleased to take the above stated compliance

report on record.

Date:- 13.09.2021

Place:- Bhopal

Submitted by r

M.P. Pollution Control Board

<O t ,/
Xcn-xrr L,

Through Counsel

Adv. Parul Bhadoria
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MADHYA PRADESH POLLUTTON CONTROL BOARDffi Tl"1,T;.1"tr'""$:,'^Y;';;'"Y;;;;ffiu'E(rArrL'!$Zp' Phone (0755)-246if bi, 2464428,Fax (0755) -24631.12,E- mail:it-rnppcbiorediffmail.com

Sub: Imposition of Environmental Compensation as per the directions passed by
Hon'ble NGT in O.A. No. &7 DArc M.Y. Chaudhary Vs Bhopal Municipal
Corporation & ors.

Ref: i. Show-Cause Notice dateil 23.06.2021

2. Your reply (to tlie shori,cause notice) dated A6.0i.2021

WHEREAS, MP Pollution Ccntroi tsoard (I.{PPCB) is a statutory body'constituted-

under section 4 of the Water (Prevention & Corrtrci of Pollution) Act, 1974 atd has been

entrusted with the responsibilities of enforcement of the Environrnent Laws prevaiiing in
the state.

WHEREAS, as per the report submitted by the joint committee constituted by the

Hon'ble NGT in OA No. 0712018, it is evident that you have failed to discharge your
duties arrd untreated i partial treated sewage has been floq,ing in Nawab Siddique Hasan
Khan Talab. situated in the ciry' of tshopal and the soiid w'aste management was also nor

founci to be proper near the lake.are.

AND WHEREAS, under the provisions of Solid lVaste management Ruies, 2015

and Water (Prevention & Control of Poliution) Act, 1974 it is your duty to ensure that
there is no discharge of'untreated I partially treated sewage into the lake and the solid
waste management is properly done in'the area near the lake.

WHEREAS, show cause notice dated 23.06.2021 u'as issued to you for imposition
of environrnental compensation as per the recommendation of the joint comrnittee. Your
reply dated 06.07.2A21to the shou,-cause notice does not menticn any reasonable ground

for not irnposing Enviromrent Compensaticrr. As per tiie joini coillirrittee reporc, tliere is
violation of Solid Waste Managernent Rules, 2016 (improper soliC rvaste management)

and Water Act, 1974 (Discharge of untrearcd / partially treated servage) and not that of
Bio-MeCical Waste Ruies as mentioned in y,'our repi-v.

.fr
,--B q&

a-ffi-

No.t (68 ,HaPCBtz0zt

To,

The Commissioner,
Bhopal Municipal Corporation
Distt.- Bhopal (M.P.)

Bhopal, Date: ?- y'Jttr02e0Zl
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